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My. Spéaker : Hon'ble ‘Members, now the Minister, of State for Parlia-
mentary Affairs will move the motion vnder Rule 15.

Minister of State for Public Relations (F..]m Adtar Smgh Saini) : Sir, b
beg to move-

" That the proceedings on the items of busmesa ﬁ'xed for tmhy be ex-
e:mpmd at this day's sitting from the pnwlsmm of the Rule "Sitings of
" “'the Assernbly”, indefinitely.

Mr. ‘%peaker : Motion moved -

,.That the proceedings on the items 01 ‘pusiness fixed for- today be ex-
enepted at this day’s sitting from, the provisions of the Rulc, “smmm of
the Assembly’, indefiniicly

Mz, Speaker : Question 15—

That the proceedings on the items of busmess ﬁxed mr Loday be ex~
empted at this day’s sitting from the provisions of the Rule “Sittings of
the Assembly’, indefinitely.

The motion was carried.

f 16 % o0 mEE
Mr. Speaker : Now the Minister of State for Paxhamemary Affairs will
move the motion under Rule 16.

Minister of State for Public Relations (Sbri Avtar Singh Saim) : Six 1
heg 1o move-—-

That the Assembly at ifs rising this day shall stand adjourned sine-die.
Mr. Speaker : Motion moved —

 That the Assembly ai its rising this day shall stand adjourned sine-die.
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My, Speaker : Cuestion 15—

That the Assembly at its rising this day shall stand adjoumned sine-dig,

The motion was corried

M. Speaker : Now u Mini'tstblr. will Iy papers on the tble of the House.

beg to

Minister of ‘:mte for Public Rc:latmns (Shri Attar’ ‘5111gh Saini) : Bir 1
lay on the Table wm

Mines and Geology Deparument Nmiﬁczuimr No. (f}.S.R. BHC. ALT95T/

- 8.15/97, Txated the 31st Tuly, 1997 regarding the Punjab Minor Mineral

Concession (Haryana Amcadment) Rides, 1997 as required under sec-

- don 28(3) of the Mines and Minerals (Regulations and Development)

Act, 1957,
Mines and Geology Depaﬂmcnt N‘mﬁmum No, ( . ‘§ E. 83/(" A 67/57/

815797, Dated the 11th November, 1997 regarding the Punjab Minor

Mineral Concession (Haryana Second Amendment) R.u“les,'w?'}" as Ie-
quired under section 28(3) of the Mines and Minerals (Regulations and
Development) Act, 1957,

The Statement Showing the Loans taisad by Lhé Haryana State Blectric-

ity Board uptu 31.12.1997 ns required und{:r Ser tmn 66 uf the E].t‘btl icity
(Supply) Act. 1948,

The Annuat Report of the Harvana State Industria] I)evelnpmcnt‘ Corpo-
ration Limited for the year 1996-897 as required under Secton 619-A(3)

- of the Companies Act, 1956,

The 228d Annual Report of the Haryana Concast Limited for the year
1995-96 as required vnder section 619-A(3) of the Companies Act, 1956,

The 26th Annual Report of the Haryana State Small Tndustries & Export
Corporation Limited for the year 1992-93 as required under Section 619-
A(®) of the Companies Act, 1956,

The 27th Annual Report of the Haryana State Small Industriss & Export
Corporation Limited for the year 1993-94 as required under Section 619-

AL of the Companies Act, 1956,

The 28t Annval Report of the Haryana State Small Industries, & Export
Corporation Limited for the year 1994-95 as required under Section 619-
A(3) of the Companies Act, 1956,

The 29th Annual Report of the Haryana State Small Industries & Export
Corporation Limited for the year 199596 as required ander Sedtion $19-

T A(3) of the Companies Act, 1956, .
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Mr. Speaker : Now Shri Anil Vij, Chairman of the (‘ommmec on Public
Accounts will present the Forty Sixth Report of the Committas on Public Ac-
counts for the year 1997-98, on the Report of the Comptroller and Anditor Gen-
erat of India for the year ended 3 Lst March, 1994 (Civil and Revenue Receipts).

" (hairman, Committee on Public Accounts (Sh. Anil Vij) : Sir, | beg to
present the Forty Sixth Report of the Comynittee ont Public Accounts for the year
19497-98, on the Report of the Comptroller and Auditor General of Taida, for the
year ended 315t March, 1994 (Civil and Revenve Recepts).

(i), uivern S s 434 T

My, Speaker : Hon'ble Members, now Shri Narpender , Singh, C hamnan
Committee on Public Tndertakings will presei the Forty T hird Report of the
Committes on Public Undertakings for the year 1997-98 on the Report of the
Comptroller and Auditor General of India for the year 1994-95 (Commercial).

Chairrman, Commitiee on Public Undertakings (Shri Narpender Singh) -
Sir, 1 beg to present the Forty Third Report of the Commitiee on Public Under-
takings for the year 1997-98 on the Report of the Comptroller and; Auditor Gen-
eral of Tndia for the year 1994-05 ((“omman,ml} .

(iii) afieien w4 30q e

Mr. Speaker : Hon bie Members, now Shri Sat Pal S;mgwfm, Chairman
of the Commitice on Estimates will present the "Ihmmux Ruport of the (,c)rmm ttee
on HEstimates for the year 1997-95, i : RO

 Chairman, Committee on Estimates (Shri Sat Pal Sangwan) @ Sir, [ heg
to present the Thirtiéth Report of the C ommitee on Esummeﬂ for the year 1997-
LER

(iv) wesh e Wi A 2981 i | ;

Mr. Speaker : Hon'ble Members. now Shii Somvir Singh, # member of
the Committee on Government Assurances will present the Twenty Ninth Re-
port of the Committes on Government Assurances for the year 1997-98.

Member Committee on Govermment Assurances (Shri Somvir Singh)
- &ir, Tbeg to present the Twenty Ninth Report nl the Committes on Government
Assurances for thf: yeur 1997 48,
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Mr. Speaker : Hon'ble Members, now Shri Kapoor Chind, Chainmim,
Commitiee on the Welfare of Schedpled Castes aind Scheduled Tribes will presett
the Twenty Third Report of the Commitiee on the Welfare of Scheduled Castes
and Scheduled Tribes for the year:1997-98.

Chairman, Committee on the Welfare of Scheduled Castes and Sched-
uled Tribes (Shri Kapoor Chand Sharma) : Sir. [ beg.to present the Twenty
Third Report of the Committee on the Wolfare of 'acheduiad {Castes &nd Sched-
uled Tribes for the yézm 1997.98,

(i) efamn wifiosm (Fe1) @, 1998

Mr. Speaker : Now the Finance Minister will introduce the Haryana
Appmpnatmn (No. DYBill, 1998 and will also move the motion for. 1t$ cmmclcrn
ation.

Fmance Mlmster {Shri Fharzm Dass) : Sir, 1 he.g 0 ml:rc)dum the Mary:ma
Appropriation (No. 1) Hﬂl 1998,

Sir, I*ﬂm mcw«; —

' Thdt the Haryana Approprmuon (Nn 1y Bill be {aken mto le‘-;ldemtmn
ab ofce,

Mr. Speaker : Motion moved —.
That the Haryana Appropriation (No. 1) Bill be taken into consideration
‘ at once.
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Mr. ‘bpeaker : Question is —

That the Haryana Appropriation (No. 1) Bill be taken into consid-
-eration at once. :

The motion was carr:ed
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Mr. Speaker : Now the House will considtl,r the Bill clause by clanse,

Clause 2
My, Speaker : Question 1§ w-
Thitt Clause 2 stand part of the Bill.
The motion was carried.
Clause 3

Mr. Speaker : Question ig «
STha © lduse 3 stand part of the Bill.

The morion was carried.
Schedule

" M. ﬂpeaker Question is —

That Schedule be the %uhedulu of the Bﬂl
The mation wes carried.
Clause 1
M. Speaker : Question is —

That Clause 1 stand part of the Bill.

The motion was carried.
Enacting Formula
Mr Speaker : Question i1s —

- That I%.“-.xmcmw Formula be the Enacting Fonuula of the Bm

The motion was carried.
Title

" Mr. Speaker ; Question is —

Thar Title be the Titde of the Bill.
The motion was carried.
Mr. Speaker : Now the Finance Minister to move that the Blll be p'!'?.'?.wi
Finsnce Minister (Shii Charan Dass) - Sir, [ beg 10 move ——
That the Bill be passed.
Mr. Speaker ; Motion moved —
. That the Bill be passed.
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(i) 7 e wiifigem (For) fom, 1998 (gaew)
Mi. Speaker : Question is —
That the Bill be passed.
- The motion wds carried.

~ Gi) & eRamm iy dre-sir-ame (v%m 2) T, 1998

.Mr. Speaker : Now the Finance Minister will introduce the Haryama

Appropriation Yote-on-Account (No. 2) Bill, 1998 and wxli also move the mo-
tion for iis mnt:lderal,mn , :

I‘mance Mmmter {Shri Charan Dass) : Sir, Theg w in tmdu;,e the Ha.wdm
Appropnamm Votg-on-Account (No 2.3 Bill, 1998,

Sir, 1 alsn move-

That the Haryana Appropriadon Vote-on- Account (No. 2,) Bill be
taken into congideration at once.

Mr. Speaker = Motion moved —

That the Haryatia Appropriation Yote-on-Account (No. 2.) Bill be
taken into consideration at ouce.
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~ Bducation Mindster (Siri Ram Bilas Sharma) : Speakes. Sir, $hmi Randeep
Singh Sutjewala always tries to politicatise the matter. He knows very well about
Maharaja Agarsen Medical College, Agroha. Speaker, Sir, there was an agree-
ment between the management of that College and the Crovernment. Shri Banarst
Dass Gupta was the Chief Minister at that vime aud fortunately he was also the
kead of the Trust at that fisee. We are following that agreement and according to
the apreement, we have given Rs. § crores to that college. This Govt. has nog
stopped any grant to this Medical College. 39 g T A T TR ’il'i‘ﬁ?l'fr'rﬁ el
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Shri Randeep Singh ‘mrjc—wala ‘:peaker , bn‘ e {.Lmerrupuom)

Mr. Hpeakcr t 100 not bent aboul the bmh

Shri Rdndeep Singh Surjewala : 7L 3y uot a qumt,mn c)f beating ahout
the bush,

Lh]ef Minister {(Shri Bami Lal) ; Kindly ask Mr. Surjewala to tell, wist
was the exact date on which the decision o stop the grant to Mabaraja Agarsen
Mc,du,ni College was taken and by whom it was taken and who was pmsem at
that sime 7 Let him tell. {Interruptions).

%W%Waﬁwmﬁmwmxwaﬁﬁwwgm

s sy, T o, A e Ay dm e i m EwR e T
& (fm) otherwise don't try to misguide the House,

Shri Rendeep Singh Surjewala : Sir itis 0ot a question ol misguiding
he House, #xexees

Mr. Speaker : Nothing to be recorded. Mr, ‘sugawﬂa, don’t go heyand
the facts, Don't ry to mlwmde the House,-
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M. Speaker : Question is —

- That the Haryana Appropriation Vote-on-Account (No. 2) Bill be
. taken inio consideration at once.

- The motion was carried,
M. Speaker : Now the House will consider the Bill clause by t-:lausr:.
Clause 2
Mr. Speaker : Question.is —
That Clanse 2 stand pnrs of the Bill
The motion was carried,
Clause 3
Mr. Speaker : Question {5 |
That Clause 3 stand part of the Bill
The motion was carried.
_ Schedule
Mr. Speaker ; Question is—
That Schedule be the Schedule of the Bill
The motion was carried.
Clause 1
Mr. Speaker : Question iy —
That Clause 1 stand part of the Rifl

The motion was carried.



(Tr13 feest o {22 TR L99E

Enacting Formula
Mr. Speaker : Question is —
‘That Enacting Formuls be the Enacting Formuia of the RBill
The motion was carried,
fitle
- M. Spealer : Question 1s —
' - That Title be the Title of the Bill
The motion was car rzed .
Mr. Speaker : Now the Finance Minister to move lhat the Blll he passed.
' Finance Minister {_Shri Charan DPass) : Sir, [ heg O FIOVE e
~ That the Bill be passed.
M. Speaker ; Motion moved.

That the Bill be passed.
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Mr. Spealeer @ Cuestion isjm
That the Bill be passed.

The motion wis carried.
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oy e o v WREE 12 9% @ ges AL ) RT ¥ U ST R e
1 B e £ o 1O o1 o et B4 T BE ¥ | geht 62 e pER AR ]
s & fmt & | i T e el o TR T B | 3R e & Al T ¥ e
e i e oty ST B R e e B e ¥ ue 17 a1 weres iR =
which reads as under ;-
~(Yiservanee of order during Governor's Address.-No member shull 19~
terrupt the Governor when he is addressing the House; or display any
placard; or shout any $logans; or make auy protest; of taise any point of
order, debate or discussion or other-wise wilfully disrupt the proceed-
ings, immediately preceding, or durng, or immediately following the
GCavernor's Address under Article 175(1) of the Constitution and the
Giovernor's Special Address under Article 176(1) of the Constitutdon, and
the Commission of any of the above lapses shall be treated as contempt
of the House and dealt with as sach under these rules”

(i) & G ey (FRawn wdetE) faw, 1998
M. Speaker : Now the Prohibition & Excise Minister will introduce the

Punjab Excise (Elaryana Amendment) Bitl, 1998 and will also move ihe moton
foor its consideration, ‘ ‘ S

Food & Supplies Minister (3iri Ganeshi Lat) : Sir, T introduce the Punjab
Uxcise (Haryana Amendment) Bilt, 1008, v

Sir, T also move —

That the Panjab Excise (Haryana Amendment) Bill be taken into
consideration af once.

Mir. $peaker : Motion moved —

‘That the Panjab Excise (Haryana Amendment) Bill be tAken inte
cemsideration ol once.

‘M. Speaker : Question is —

That the Punjab Excise (Haryana Amendment) Rill be taken into
consideration at onoe,

The motion was carried.
Mr. Speaker : Now the House will consider the Bill clause by clause.
 Clause 2
My Spéaker : Omestion is —
That Clause 2 stand ﬁart of the Bill.
The motion was curried.
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Clause 1
M. Speaker ; Question is—

That Clause 1 stand part of the Bill.
The motion was.carried.

Enacting Formula

My. Speaker : Question ige
That Enacting  Forula bc the Enacting anmm Of thc BI}I
The motion wis carvied.
Title
" Mr. Speaker : Question is—
' Thar Title be the Title of the Bill.

| The motion was carried.

M Speaker : Now the Proh:hmon & Excise Mumste;r w:ll move mm the
Bill be passed.

Food & Supplies Minister (Shri Cianeshi | Al Sir bcg m MOVE--
That the Bill be passed.
Mr. Speaker . Motion moved—
That the Bill be passed.
Mr. Speaker : Question is —
That the Bill be passad.
The motion was varried.

(iv) & dare v (zfiamm e i) R, 1008
M. Speaker : Now, the Bxcise and Prohibition Mimister will introduce

the Punjab Excise (Haryana Second Amendment) Bill, 1998 and will also move
the motdon for its comsideration.

Food and Supplies Minister (Shri Ganeshi Lal) : Sir. 1 bug to troduce

the Punjab Excise (Haryana Second Amendinent) Bill, 1998 Sir, T also be to
TOvVeE—-

. That the Pumjab Excise (Haryana %eumd Amendmemt) Bill be
taken into consideration at oncﬁ

Mr. Speaker : Motion moved.

That the Punjab Excise (Haryana Second Ammldment) Rill be
taken into consideration at once.

A wordry e e (A st REE, g9 ew B oat § § 23 wam
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Shri Randeep Singh Surjewala : I am speaking to the point. [ am only
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“(h production of the said seized prc)perty lmdu sub-gection (1) the
Deputy Excise and Taxation Commissioner or (7 ‘ollector, as the case may
© be, if satisfed that an offence under s Act has been committed: may.
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wheﬂler or not a prosecuuon is institated tor the commission of such an
offence, order (‘onﬁscatmn of such pmpany -
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Mr. Speaker : Question is—

That the Punjab Excise (Haryana Second Amendment) Bill be
taken into consideration at once. : ‘

The matiom was carried.
Mr, Speaker : Now the House will comsider the Bill clause by clause.
‘ Clause 2 -
Mr, Speaker : Question is—
That Clause 2 stand part of the Bill,
The metion was cdrried.
Clause 3
Mr. Speaker : Question 1§-—
That Clanse 3 stand part of the Bill,
The motion was carried.
Clause 4
Mr. Speaker : Question ig—
That Clanse 4 stand part of the Bill,

The motion was carried.
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‘ ‘ "Clause 5
Mnr. Speaker‘: Que:sti()ﬁ js—
That Clause 5 stand patt of the Bill.
The motion was carried.
Clause ]
Mr. Speaker : Question is—
That Clause | stand part of the Em. |
The motion was carrigd.
_ ‘ Enacting‘-Ft}rmnla
Mr.‘Spe‘nker: Question 18- ‘
That Enaciing Formnla be the Enacting Formula of the Bill.
The motion was carried. |
‘ Title
- M. Speaker : Question 15—
That Title be the Title of the Bill
The motion wys carried. .

‘Mr, Speaker : Now the Minister for Excise & Probibition to move that.
the Bill be passed.

Food & Supplies Minister (Shri Ganeshi Lal) : i, | beg to move—
That the Bill be passed. '

Mz, Speaker : Motion moved—
That the Bill be passed.

M. Speaker : Question is

That the Bill be passed.
The motion was carried,

(i)zﬁqwnmﬁa&ﬁaﬂémf@mmma&wmm'
fimr Frafer s A agala % dda | |

M. Speaker : Now the Minister of State for Parliamentary Affairs will
move an official resolution. :
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© Minister of State for Public Relations (Shri Attar Singh Saini} : ‘7>1r 1
beg 1o move —

o “Fhis Hduse: approves, under Sub-Section (), of Section 65 of
the Electricity (Supply) Act. 1948 (Central Act 54 of 1948), the
Fixation by.the State Government of a higher maximum amount
of 2500 crores of rupess. which the Haryana Stare Blectricity
Board may at any time have on Joan ender Sub Section (1) of that

Section.”. ‘ :

- Mz Speaker : Motion moved -

.. “This House approves, under Sub-Section (3), of Section 65 of

- the Electricity {(Supply) Act, 1948 (Cemral Act 34 of 1948), the

Tiixation by the State Government of a higher maximum amount

,of 2,500 crores of rupees. wiich the Haryana State Hlectricity

Board may 4t any time have on loan under Sub Section (15 of that -
Section.”,

Mir. Speaker : Question iy -

“This House approves. under Sub-Section (3), of Section 65 of
the Edecwicity (Supply) Act, 1948 (Central Act 54 of 1948), the |
Fixation by the State Government of 4 higher maximum amount -
of 2,500 crores of rupees. which the Haryana State Blectricity -
Board tnay at any time have on loan under Sub Section (1) of that
Section.”™. ‘

The motion was carried.

i) e Foie 9§ @ e @ T w9 % R
A ST T i o R S

Mr. Speaker : Now the Minister for Socia) Welfare will move an officiat
resolution. , ‘ ‘

B v T (<o e o) © sreder e, § e wen 3 g 9 i A
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Mp. Speaker : Motion moved .

‘This House authorises the Speaker, Haryana Vidian Sabbz to nomi-
nate two members for the State Coordination Commities in
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‘M. St u&ce ,,, S
il P \

pu“hﬂau_,g%fm{;:e w7 of Sub Section 2 of Section 1”% of thc,

Persons with Disabilities (Equal Opportunities, Protection of Rights

and Full Participation) Act. 1993 (Act-f of 1996) which provides

tor election of two members of Vidhan Sabha on the aforesaid
- Cominittes.

M. Speal{er 1 Question is—

This House anthorises the Speaker, Haryana Vidhan Sabha to nomt-
nate two members for the State Coordination Commities in
pursnance of ¢lavse ‘g of Sub Section 2 of Section 1% of the
‘Persons with Disabitities (Equad Opportenities. Protection of Rights
~and Full Participation) Act, 1995 {Act-1 of 1996) which provides
- for election of two members of Vldhml Sdbh'l on the aforesaid
- Committee,

The motion was carried.

.‘Mr'. Speakér : Now the House stands adjourned sing-die.
¥16.11 Hours{ (The Sabha then adjowrned? siiiewdic)
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